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No. 1110 (2YLXXIX-V-1-710-1-(Ka)20-2010
" Dared Lucknow, October 12, 2010 -

IN pursuance of the provisions of claise (3) of Article 348 of the Constitution. the Governor is.
pleased to order-the publication of the following English® translation of the 1.F.TM. Vishwavidyalay Uttar
Pradesh Adhiniyam. 2010 (Utar Pradesh Adhiniyam Sankhya 24 ot 2010) as passed by the Uttar Pradesh :
[,C_i:l‘-lr.llutt. and assgnted to by the Governor an Ociober 09, 2010 :

"I'Hf I["lM UNIVERSITY UTTAR PRADESH AC 1.2010
. ULP.ACTNO, 24 of 2010
" (As passed bv the Untar Pradesh Legisfuture)
: © AN
S ACT

to -establish and incnrporau. a teaching University sponsored by Instiwe of
Foreign Trade Management (IFIM) Society. Moradabad. Uual Pradesh and to provide
lor maucm connected therewith or incidental therelo, ’

IT IS HEREBY enacted in the Sixty-first Year of the Republic of India as follows
lhm Act may be called the IFTM University, Utiar Pradesh Act, 2010. Short title

2. In this Act. unless the context otherwise requires.- : Definitions
{a) "Academic Council” means lhc Academic Councnl of the ‘
‘ Umver\aly : :
th) "Board" means the Board.of Stud:es or the Planmnu Board or any -
other Board of the University:
f¢7 "Chancellor”, "Pro-Chancellor”. ."Vice-Chancellor” and “Pro-Vice-
Chancellor” mean respectively the Chancelior. the "Pro-Chancellor the Vice-
Chancellor the Pro-Vice-Chancelior of the University:. '
() "Court” means the Court of the University:
{e) ”Dlreclor/Pnnmpal" means the Head of an "Instiwetion”; a College, a
Centre and a School. or Lhe persan appointed for the purpose 16 act as such in
his absence; -
/] “Depariment” means a Depanmcm of Siudies and mcludes a
Centre of Studies and Research. :
& "Employee” means any person appointed by the Umversuy, and
includes a Leacher or any other member of the stafl of the University:

th) "F\ecunve Council” means the Executive Councrl of the University;

fi) "L w.umz College” meany' a coilege or an memuuon which imparts
profewona] education and is propoch to be merged. run and mamlamed by the
Umvcm(y ‘

(/) "Faculty” mecans a Facuhy of the Umvcrsny

.tk) "Hostel" means Scholar/Students Hostel of the University:

() "Institution/College” means a college including existing college or an )
Institution established or maintained by or associated or constituent to the
University in accordance with this Act and the Statuies;
+« (m) "Prescribed” means prescribed by Statutes;

" n} "Records and Publication" means the Records and Pubhcanon of the
University: . :

fop” "Society" means [FTM Socxely Moradabad registercd under the
Sacictivs Registration Act, 1860 . : :

py "Stawtes” and "Ordinances” means re\pccuvcly the Slatules and the
Ordinance ol the Umversity for the time beng in force: “

fg) "Student” means a student enrolled in the register of the University:

(r) “Feacher of the University” means Professors. Associate Professors,
Readers, Assistant Professor. lccturers.and such other persons as may be
appointed {or imparting education/insuructions of conducting research in the
Universily and are designated asTeachers by the Ordinances:
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(s} “'.l‘reasurcr"'. “Registrar’”, Deputy Registrar’, **finance Oﬁ:cer"
“Controller of Examinations™. “Libracian’ or ™‘Proctor’ mcans
respectively the Treasurer. the Registrar, the Deputy Registrar, the hnam_e
Officer, the Controller of Examination. the Librarian or the Procior of ihe
Umu.mly

) “University’ means the IFTM University Uuar Pradesh estabhshed

undu section 3.
3. {1) “There shall be established a1 Moradabad in Utar Praduh a Umvmny by

the Socicly in the name of the IFIM University Uttar Pradesh.

(2) ‘The University shall be a body corporate.
4, The sponsoring body. the Socicty shall, for the purposes of ulabhshmg

* the University under this Act, fulfil! the [ollowing conditions. namely :- .

fa) duly possesses minimum 50 acres contiguous land cannarkv..d f'or the
University: .
thy construct on land referred to in clause {(a) buildings of at leag
24000 sq. metre carpet area, out of which at least 50 percemt shall be for
academic and admmistrative purposes: :
(e wnstall equipments an oflicers and laboratorics - worth minimum
Rs. Five erore in the building referved 10 i clause (b);
rd) appomt ieachers and caiablish infrastrucure of the dn.parlmcnu"
school for the purposes of teaching and/or research in at least seven aubjcczs
as per standards laid down by the Umiversity Gramts Commission:.
()" make the Siatutes and the ()1dumnm for the administration 'md
functioning of the University:

{f) such other conditions as muay be required by the State Govemment
10 be fulfilled before the establishment of the University,

5411 The University shall stan operation only after the Staw Government

issues 10 the Socicly o leuer of authorizaton for the commencement of the
tunctioning of the University.

(2) The State Govermment shall issue the letier of authorizadon afier receipt

of an unambizuous affidavit along with documents from the Socicty to the effect that
all conditions referred 10 in wmon 4 have been {ulfilled, :

The objects of the University shall be 10 disseminate and advance

knowkds_c and skill by providing instructional, research and extension of iaculme'i in‘
such branches of learming as it may deem fit and the University shall ‘endeavor 10.
provide 1o studenis and teachers the necessary atmosphere and facilities for the
promotion of-

fa) innovations in cducation leading to restructuring of courses. new
methods of tweaching, training and learning including on-line learning,
blended leaming continuing education and such other modes and nncgrated
& wholesome development of personality:

thy swdies in vanous discaplines:

fe) inter disciplinary-siudios:

fd) national inlegration. sccularism. social equity and engincering of
international understanding and ethics.

7. The Universaty shall have the following powers, namuly:-

fay 10 provade for instructions m such branches of leaming as the
University may. {rom time 1o tme. determime and 1o make provisions for
research and for the advancement and dissemination of kl'lO\\lLd"t and
shills:
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th) to 1mparl and promote Lhe study of science, engmeenrn, and
technology, 'Bio and Medical Sciences. Dental ~Science, Pharmncy,.
Management.  Hotel and  Hospitality Management,, law and other -

Profcssional Lnurs\_s and also History,” Culture, Commerce, Economics,

Humanities, Phﬂoxophy ‘At etc: through ‘in:campus off-campus offshore-
campus and satellite’ centres or by conductmg ‘cefitres, or by distant
educational progmmmes etc. ; ‘

(¢ 1o honor educaticnal stalwarts and persons of acadermc. emmence
wnh the decoration of profeqsor Emerttus, 7 i

1d) 1o grant, subject 1o such conditions as the University may’
determine, diplomas or certificates to. and confer degrees or other academic
distinctions on the basis of examinations. evaluation or any other method: of
testing on pérsons. and to withdraw any such diplomas, certriicates,
degrees or other academic distinctions.for good and sufficient causc

“fel to conf&r honorary degrecx or other dlstmctlonq in the manner
pl’t:bClled . . i - ‘

1o prov1dc. educanon and training mc]udmg correspondence andm
such-other courses, fo such persons who are not members of the Umversxty,
as 1t ‘may determine;. N : ‘

{g) 1o institute D1rectorslnps Pnnc:palshxpe Professorshxp Assocuate
Professorships, Readerships, Assistant Professorships, Lectureships and
other teaching or academic posts required by the Umversny and to make
appointments forthe same; : ceoe L

- (h) o create adnnmst: anve mlmstenal and othcr posts and to make
appomtments \herelo ’ . :

, {i) 10 appomt/engage per%ons -of eminence workmg in any othcr
University or Organuduon permanently or for a speuﬁed period; —
(j} 10 co~operate, collaborate or associate with any other University or

Authority or Institution in India and abroad in such manner and for such’

purpose as the University-may determine;

. (k) to establish and maintain schools, centres spemahzed laboratones
or other units for research and instructions as are in the opmlon of the
University, necexsary for the furtherance of its objects; - :

(1) to institute and award fellowships. scholarshxps studentsl-nps
‘medals and prizes; - : ‘ .

im) 10 establish and. mamtam and wpervme resxdences h‘ostels
within the University and promote the hcalth & ﬂeneral welfare acnvmes

for students and, sla[i

(n) to make provisions for research and con:uhancy, and for that
purpose 1o enter into such arrangements with other’ msntuhons or bodles :

as the University may deem necessary;

(o) 1o declare center. an institution;, a departmem or school as the-
case may be, in accordaiice with the Statutes .

o o delermme t:tandards for admission into the University, which
may mdudc £XAmination, evaluatmn or any other method of testing;

(q) 1o demand and recu\e payment of fees and other charges

"4 o make xpec:\al drrdngementq in respect of women and ather’
dl‘uid\/dntd“l.d students.as the University may consider dek!rable

¢s) to regulate and enforce discipline among the em‘ployees and
studenmts of the ‘University and take such disciplinary measures in thm
regard as may be deemed necesqary by the Umvemty .
.11 to make arrangements for promoting the health and general
welfare ol the employees of the University:

(1) 1o receive donations and to acqune hold, manage and dlspose of -

. any properly movable or 1mmovable for the welfare of the Umversuy,
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{v) to borrow, morigage or hypothecate with the approval of the
Society on the security of the property of the University, money for the
purposes of the University;

.(wj to appoint either on contract or otherwise, visiting profcssors
emeritus' professors, consultants, fellows, scholars, artists, course writers
and such other persons who may contribute to the advancemem of the
objects of the University;

fx} lo organize and to undertake extra-mural studu':s and extensnon
service;

{y) to do all such other acts and things as may be necessary incidenta
or conducive 1o the auainment of all or any of the objects of the Ul’llverblly

8. (1) Admission to the different academic programmes shall be made in
accordance with the laws for the time being'in force. :

(2} The Umversny shall ensure that the academic standards of lhc courses
offered by .the University are in accordance with the guidelines of the University
Grants Commission and other statutory bodies as the case may be:

(3) The teacher-student ratio shall be in accordance with the’ guldelmcs of
the Umver-my Grams Commission and specific courcil.

9. The Umversny shall be open to, persons of either sex ‘and of whatever
race, creed, caste or class, and it shall hot be lawful for the University to-adopt or
impose on any person any test whatsoever of religious belief. profession in
order to entitle him to- be admitted therein as an. of’ﬁcer a teacher, staff
member. student, or to hold-any office therein or to graduate therea : -

Provided that reservation in the posts and recruitment of the employecs and
reservation of 'seats for admission in any course of study in the University for the
students bclongmg to the Scheduled Castes," Scheduled Tribes and other. Backward
Classes of citizens shall be regulated by the order of the State Govcmmenl issued from
time to- time.

10. The followmg shal) be.the officers of the University:-

{a) the Chancellor;

(b) the Pro-Chancellor

(c} the V-icq-Chanccllor:

{dj the Pro- Vice-Chancellor;

fef Director/Principal;

{) the Registrar; L

{g) the Controller of Examinations;
(h) the Dean of Students Welfarc:
(i) the Dean of Faculty: '
(/). the Chief Proctor;

(k) the Treasurer.

¢I) the Finance Offi cer: and

(m) such other officers as may be declared by the Statutes to'be officers

of the University. ¢ .

L (1) The Chancellor shall  be appomled by the  Management
Committee of the Sagiety for a period of three years. L o

(2). The Changellor shall by virtue of his office,. be the Heaéj of _Lhe',
University and shall constitute interim Executive Council. B
) (3) The Chancellor may in writing undcr his hand addressed to the Society
resign his office. -

12 (1) The Pro-C| hanu.llor shall be appointed by the Management Commmce
of the Society for a period of three years.

(2) The Pro-Chancellor shall assist the Chancellor in discharging his duties
and preside at the convocation in his absence. |
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(3) lhe Pro-Chancellor may in wrmng under his hand addressed to lhe
Chancellor resign his office. : -

13. (1) The Vice-Chancellor shall be appomtcd by the Chancellor in such.

manner as may be prescribed. for a period of three ycars. .

{2) The Vice-Chancellor shall be the prmcrpa! execuuve and acadcmlc_.

officer of the Unlvemty and shall be the Chairman of the Academlc Council and
Planning Board of the Uruverslty‘ and shall exercise gencral supervision and control
over the affairs of the Unwer‘my and givt efféct to the decisions of the authormes of
1,he Umversny

© (3) The Vlce~Chancellor may. if he is of the opinion that’ 1mmedlate action

is necessary on afny matter, exercise-any power conferred on any authonty of the
Untversity by or under this Act and shall convey 10 such authonty the action taken

by hiov on such matters :

Provrdcd that if the authority of the Unwerqlty or any person in thc service of )

the University who is aggrieved by the action taken by the Vice-Chancellor nder this

sub-scction may prefer an appeal to the Chancellor within one manth from the date of .

communication of-such decision. The Chancellor may conhrm maodify or reverse
acuon taken by the Vice'C hancellor ;

- (4) The Vice- Chancellor shall exercrse such powers and perform such:

olhu funcuons as may be prcscrlbcd

14, (1) 1he Pro Vlcc-Chancel]or Shdll “be - appomted by the Vlce—
-Chancellor in such’ manner and -shall exercise such powers and perform such
' functions as may be prescnbed : o : -
dlscharge hus dunes in addition to his duiles as a professor

(3) The Pro Vice- (hance]lor shall assist the Vice- Chance]lor in dlschargmg
‘ day (o day duties as and when requrred by Lhc Vrce-ChanccHor

4) The Pro-Vlcc Chancellor shall get honorarlum of such -amount as may
be determined by the Socrety

15. The Dlrectorf’Prmmpal shall be appomted in such ‘manner  and shall
excrcrse such powers and perform such functions as may be prescnbed

16. (l)The chlslrar ahall be appomted in such manner as, may be -

preqcnbed

{2) The Reg:strar shall have the power to enter into agrecments 51gn
documentq and authenucate recorde on bchalf of -the- Unwersny and shall cxcrche
" such olher powers and perform quch other Funcnon as may be prescnbed

{3) The Registrar shall be the ex- ofﬁcro Secrctary of the Executlvc Councr[
and the: Acadcmlc Councﬂ.

17 Every Dean shall be appointed in ‘such- manner and shallexercise such .

Dowers and perform such function's as may be prcscnbcd

18, The Treasurer shall be appomted in such manner and shall exercise such
.Powcrc and pcrform such funcuon as may. be prescrlbed

l9 (y The Finance Ofﬁccr shall be appomted in such manner and shall
exercrse such powers and perform such functions as may be prescnbed C

(2) The hnancc Ofﬁcer shall be the ex-officio Secretary of Finance
Committee.

(2) The Pro -vice-Chancellor appomted under qub-sectioh A1) shall

The Vice- .

“chancellor

- The Pro Vice
Chancellor

13-4

Director/Principal |

" The Registrar -

Dean of Faculty

The Treasurer

.- Finance Olficer

-



20

SR R IR WL, 12 IATEY, 2010

Oiher Officers

Authonities ol 1w
Univemsity

rhe Count

The  Exccutive
Council ’

he  Acadenme

Couneil .|

The Finance
Comnitice

The Planauing
Board ’

20. Manner of appointment and powers and duties of the other officers of
the University including the Dean of Students Welfare, Controller of Examination

and Chiet Proctor shall be such as may be prescribed.

21.The following shall be the ‘éulhorilics of the University -
{a) the.Court; '

(b) the Executive Coungil:
(c) the Academic Council:
(d) the Ifinqnqe'commit'iee:
(e} the Planning board;
(D) the Boards of Faculties:
(8) the Admissions Commillec:
" {hYythe Examination Commme; and

(1) auch other aulhorme% as may be declared by the Statutes 1o be
authorines ofthe Umversny.

I3

22.(1) The Consutuuon of the Count and the term of office of its member:
shall be cuLh as may be prescnbcd
(2) Subject to the prowsaons of lhls Act :he Court shall have the followmg
power and functions. namely:- )
{a) to review from timc to time, the broad policies and programmes,
of the University and suggest mcasures for the working, improvement and
development of the University.

{b)'1o consider-and pass resolutions on the Annua} Report and
Annual Accounts of the University and Audit Report of such accounts:

{¢} 1o advisc thé Chancellor in respect of any miatter which may be
referred to it for advice: - . =
(d) to perform such other functions as may bc prescribed.

23 (1} The Excculwe Council shall be the phnc:pal exccutive body of the

University. . . . Co
{2} The Constitution of the. l:xecuuve Council, (he term of office of its
members and its powers and duties shall be such as may be prescribed.

24. (1) The Acadecmic Council shall be the principal academic body of the
Umvursnv and shall subject to the provmon\ of the Statutes and the Ordinances, co-
ordinate and excrcise ‘peneral supervision over the academic policies of the
University.

{2) The Constitution of the Academic Council, the term of office of its

members and its powers and funcliulis shall be such as may be prescribed.

25 (1) The Finance Committee shall be the prmupdl financial body of the
University to take care of the financial matters.

(_) The comutunon, powers and functions of the Finance Con;miuee'shall
" be such mayv be prescribed.

26, (1} The Plamming Board shall be the Principal Planning bo-dy of the

- University. ‘The Board shall ensure that the infrastructure and academic support

system meets the norms of lhe University (Jranlq Commission or the .respective
Coungils.

(2) The constitution. of the planning Board. icrm of office of its members
and its power and functions shall Be such as may be prescribed.
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27. The constitution, powers and functions of the Boards of faculties the
Admission Committee. the Examination Commitice and of such olher authorities of
the University which may be declared by the Siatutes 0 be- authorities of the
University shall be such as may be prescribed.

28. (1) The Executive Council shali make the statutes for camrying out th
purposes of this Act. .
(2) Subjcu to the provisions of this Act the Staiuies may provide for ail or
anv of the lollowing martiers. namt,]v - .
{a) the consmunon powers and functions oi the aulhormea of the
Umverqnv as may be constituted from time to time: -

(b) the appoinument and continuance in office of the mémbers-of the
said authormes filling of vacancies of members and all- other matters
relating to those aulhormes for which it may be necessary to provide;

(c) the appomlmcm .powérs and duties of. the officers of lhe

University and their cmolumems :
{d) the appmnlmem of teachers of the Umversny and other acadetmc
and administrative stafT arid their emoluments: .

(e) the appomtme‘nf of 1eachers and other academic and administrative
siafl” working in the University or !nsmuuon for spccmc period for
underiaking a joint project: .

f) the conditions - of service of emp{oyeeR mciudmg provisions for
retirement benefits. m\urance and provxden[ fund. the manner oflenmnduon
of service and disciplinary actions; : - ;

{g) lhe principals governing seniority'of sérvice of cmp‘loyees- '

(h) the. procedure for setilemem of d]SpU[eS‘ between employces or
studenis and the University:’

{1} the procedure for appeal to the Executive Council by any emp!oyee
or studenis agamsl Ehe ‘action of any officer or other authority of” the
University:

- (j) the conferment of honorary degreee

(k) the withdrawal of degree diploma. .cenificale and ,other academic
distinction; : . : '

(l) the institution of fellowships. scholarshtpq sludemsh:ps medals and
prize ) .

(m) the maimenance of discipline among lhe studenis:

(n) the establishment and. abolition of Deparument. (,emers and other
conmnutcd mqnumons/CoInges ete:

(0) the delegation of powers vesied m the. authosiiies or officers of the
Univcrqu' and ' ' ’

{p} all other, mamrs which may by this Acl are 10 be or may be
preacnbud '

(3) The Executivé Council shall.not make. amend or repeal .any Statute
affecting the: powers or constitution of any authdrity of the University unti] such
authority has been given an opportunily of expressing an . opinion in writing on the
proposed changes. and any opinion so expressed shall be considered bv the E ‘cecuuve
Council.

(4) Noxwuhstandmu anything contained in the foregomf, sub-sections the
Chancellor may direct the University 10 make provisions in the Statutes. in reapem of
any matier specilied by him and if the Executive Council is unable 1o implement such a
direction within sixty days of its receipt. the Chancellor may. after considering the
reasons, if any. conimunicaied by the Executive Council for its inability to comply
with such direction, make or amend the Stattes accordingly ag he may deem fit.

Board of Facuity
Adwmission

- Commitiee,

Examination
Comumittee and
other Authorities
ol the University

Power 10 make
stututes
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Power 10 make 29. Subject to the proviqion' of this Act and the Statwtes. the Ordinances -
(e shall be made by the Executive Council which’ may provide for all or any of the

{ollowing matiers. namely: - .
{a} the admission of siudents'to the University and their enrolment as
such: _ -
(b} the courses of study (o be laid down for all degrees. diplomas and
“certificates of the University;

{c) the medium of instruction and gxanu'nalion:

{d) the award of degree. diploma.” cenificaic and other academic
distinction, the gualificaiion for the same and the means o bc taken refaling
10 the granting and obaining of the same; ’

(e} the fees 10 be charged for courses of study in the University and for
admission to the exanunations. degrees, duplomds and cenificates of the
University; )

(f} the conditions for the award of . fellowships, sciolarships
studentships. medals and prizes:

{g) the conduct of examinations. including the erm of‘ofﬁce and
mamner of appoimument and the duties of examining bodies. examiners and
maderators:

(h) the condiions of residence of the studcms of the University:

(i) the special arrangements. if. any. which may be made for the
residence, discipline and teaching of women students and prescribing of
special courses of siudies for them wnhm the University;

(i) 'Ihe appointment and emolunients of Employces other than those for

whom provision has been made in the Statutes: _

(k) the establishment of Centre, of Studies. Boards of Studies,
herdisciplinary Studies. Special Centers. Specialized Laboratories and
other Commilttees;

{1y the manner of co-operation and collaboration with
other  Universities  and .authorities  including  leamed | bodies  or
asgoctaten:

{(m) the creation. composiion and lunctions ol any other body which.
is considered necessary for improving the academic milcase of the
- University:

(n) 1he remuneration .to be paid 1o thc examiners, moderators.
invigilators and tabulators;

{0) such other terms and conditions of service of teachers and oth_ér
acadene siaff as are not prescribed by the Statutes.
Annual chmi ) ' 30. (1) The annual report of the -Univeisity shall be prepared under the
" direction of the Tixceutive Council and shall be submitted to the Court on or afier
such date asx mav be preseribed and the Count shall consider the' report in its annual
meeling. ' :
" (2) The Court shall submit the annual report to the Chanceltor along

with its comments. if any.

Annwal 31. (1) The annual accounts and balance sheet of the University shall be
Accoum prepared under the directions of the Exccutive Council and shall once at Jeast overy
’ year and at intervals of ot more than fifteen months. be audited by an experienced
and qualilied firm of Chartered Accountant of repute. :
(2) A copy of 1110 annual accounts. together with the audu report
thereon. shall be submitied 1o the Court and the Chancellor alung with the ,
abservations of the Executive Council. ' '
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32.¢h Lvery employee of lhe Umvcr:.uv qhaH be appoinied / c.ngagcd as

per provisions of the Stawices, -
{2y Anv dispuic arising belween the Umvcrsnv and ‘any of the
employees appointed \ub\tanuve}y shall be referred to the Executive Council:

who shall’ decide the dispuie after affording an opponunny to the employee

. within three months from the date of its reference.

(3) The agLrwvcd employee. may file' an dppPal a;,amsi the order of the’

k4

Exetutive council io the Chancellor. _ .
{4) Any &iqulc in respect.of any employee engéged temporarily or on
ad-hoc or part time or casual basis shall be heard and decided finally by the hcad

. oi the concerned department.
(57 Any perxon aggricved by the .order of the Vice- Chancellor may
prefer an appeal to the Chancelior. The decision of the Chancellor in such an

appeal shall be final ~and no suit shall lie in any court 1n respect of the marters

decided by the Chancdlcr ] C s

33. (1) Any student or candldalc for ‘an examination, whose name has
been removed from the rolls of the University by the orders or reso!uuon of the
Academic (_,Olm('.ll ‘Prociorial Board or Controller. of Examination as the case may
be. and who has been debarred from appearing at thé ‘examinations for more than
one year. may within ten days of the date of receipt of such order or copy of such
resolution by him in writing appéal 1o the Vice Chancellor to reverse the decision
of the aforesaid authorities or the concerned Cominitice, as the case mav be.

* {2) Any decision taken by the Vmc Chancellor shall be Final.

34. (1) The Unwemw may constitute for the benefit of-its employees -

such pension or wellare schemes or provident Fund or provide such insurance

schemes as it may deem fit in such manner and Subjﬁci 1o such’ condmom as may be

decided bv the !-\ecunve Ceouncil..

*35, If any quexuon arises as lo whether any person has -been, duly
nominated or appointed as or is entitled to be a member of any authority or other
body of the Uﬂl\'t.r‘ill\’
deus:on thereon shall be final. .. : . o -

36. Where any duthomv of the Um\'cmty is given power under this Act
or the Siawtes to appoint Commitices. such Commitiees shall as otherwise
provided. consist of the members of the authority concemed and of such othér
pursons as the authority in each case may think fiL, :

37 All vacancies anong the‘ members (othef th;’m ex-officio members)
‘of any authority or other bedy of the University shall be ﬁllcd as soon as may be
convenient by the person or body who appomted nominated or co- opied the
members whose place has becomé vacam for 1he runamma term for which he has
been appointed or co-opted. :

8. No.act or proceedings of any authority of the University shall be

invalid merely by reason ol thr: existence of a vacancy or vacancies among its
members. : ) ‘ L
‘ 39 A copy ol any receipl. dpplu.auon notice. pmuc«udmg resolution of
any authority or Comminey of the Univergity or other documents in possession of
the University, if certificd by the Registrar., shall be received as prima-facie
evidence of the such receipt, applications. notite, order. proceeding or resolution
documenis or the existence of entry in the register and shall be admitted as
evidence of the: matters and transaction therein where the -original would, if.

produced have been admissible m evidence.

the matter shall be referred for the ‘Chancellor whose_.
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40. (1) I-\rLry Statute or Ordinance made under this Act shall be made
available-in-writing.

{2) Each new Siatute or Ordinances made under this Act shall be enforceg
as soon as it 1$ made by the competent authority,

41. (1) The Society shall establish a permanent endowment fund of at leag
rupees ten crore.

(2) The University shall’ have the. power to invest the pemmanen

“endowment fund in such manner as may be prescribed.

(3) The University may transfer any amount from the general fund or the
development fund 0 lh-., permanent endowmem fund,

(4) Any aimount excccdmu lhe minimum amount specified in sub-section
{1) may be withdrawn from the permanent endowment fund by the University for the
purposes of'd'cvclépmenl of the University.

2. (1) The Umversity shall establish .a general fund to which the following
amount shal] be credited. ndmcly -

(a) all fees which may be charged by ihe University:
(b) all sums received from any other source;
(é) all contribution% made by the Society: and

{d) -a]] conmbuuom made is this behalf by any other person or body
which are not prohibited by any law for the time being in force.

(2) The moneys credited 1o the gen_eral fund shall be applied w0 meet all the

" recurring expenditures of the University.

43.(1) The Universily shall 2lso establish a development fund 10 which the
following money shali be credited. namely:— ' |
{a) developmem fees. which may be charged from students:
{b) all sums received form other sources* for the purpose of the
development of the University:
{¢) all contributions made by the Soctety:

(d) all contributions made in this behall by any other person or body
- which are not prohibtted by any law for the ume bung enforee; and

(e} all incomes received from the permanent endowment fund,

{2) the moncy credited 10 the development fund from thme to time shall be

‘utilized for the development of the University

The funds esiablished under sections 41. 42 and 43 shall subjeci w0
Lencral supervisions and control ol the Court be regulated and maintained in such
manner, as may be prcscnbed .

The Um\'erslly shall not be eligible: for any g,ram in aid or any financal
assistanu 1orm the State Government or any other body or Corporation owned and
controlled by the State Govermment.

46. The fees charged for different academic programmers shall be in
accordance with laws for the time being in force. ‘

. {1} It shall be the duty of the University or any aulhonly or officer of the
Universuy o turnish such information or records relanng to the administration orv
finance and other atfairs of the University as the State Government may call for.

{2) The Swate Governmeint, if it is of the view that there is a violation of the
Act or the Siatuies or Ordinances made hereunder may issuc such directions to the
University under seciion 51 as it may deem necessary,
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48 (1) If the University proposcs its dissolution in accordance with the law
gOveming-ils constilutions or incorporation. it shall give at Jeast six months writien
notice w the State Government. .

{2} On recept of notice referred to in sub-section (1) the State Government
shall make such arrangement lor administration of the University from the date of
dissolution of the university and until the last batch of siudents in regular courses of
studies of the University complete their courses or studies in such manner as may be
prescribed. -

49 (1) The expenditure lor admiristration of the University during the taking’

aver.the liabilities ot the University under section 48 shall be inet out of the permanent
endowment, the general fund, and the development fund.

{2) If the funds referred to sub-section (1) are not sufficient to meet the
expenditure of the Universily during the taking over the habilities of the University,
such expenditure may be met by disposing ¢f the properties or assets of the university
by the State Government.

S0 {1) Where the State (;ow.mmcm receives a complamt that the University
is not functioning in accordance with the provisions of this Act, i shall require the
University o show cause within such time, which shall not be less than two months
referring a copy of the complaint as 10 why the University should not be derecognized.

{27 4. upon receipt of the reply of the University to the notice givén under
sub-section (1), the State Government is satisfied that a prima-facie case of
nusmanagement or violation of the provisions of this Act in the functioning of the
University is made ous. it shall order such enquiry as it deems necessary.

(3) For the purpose of an inquiry under sub-section (2). the State
Government shall by notificaton  appoint an officer or authority as the enquiring
authority to cnqu:r* nto the allegations of viclation of the provisions of this Act.

{4) Every inquiring authority appointed under ‘sub-section (3} shall while
performing 1ts functions under this Act have atl the powers of Civil Court under -the

code of Civil Procedure. 1908 lr\,me a suit and in particular in respect of the following )

matters, narml\ . i

a. summoning and enforcing the atlendance of any witness and
examining him on oath; ' :

b requiring the discovery and production of any document:
¢. requisitioning any public record or copy thereof from any office;
d. receiving evidence on affidavits:

‘. any other matter which may be prescribed.

(5) If. upon receipt of the inquiry report. the State Govermment is satisfied °

that the. University has violaled any provision of this Act, it shall direct the University
10 make necessary improvement and suggest for proper implementation of the
provision of this Act, - [

{6) 1018 obsetved that the University is violating the Act continuously for
Ahree lmes the State Government may be derecogmize the Untversity with prior
approval of the Umiversity’ Grants Commission. '

(7) During the period of the management of the University under subsection
(6). the State Governmenl may utilize, he permanent endowment fund, the penerat
funds- or the development fund for the purpose of the Management of the ajtairs of the
Universuy, 1 the funds of the University are not sufficient (o meet the reqmsne
expenditure of the University, the State Government may dispose off the agsets or the
properuies of the University to meet the swid expenses. :

(81 Ivery notification under sub-section (6), shall be lmd before both h{)useb
.ol the State - 1euislatare bclnu, implementation. :
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51. The State Government may issue such directions from time to time to
University on policy maters not inconsistent with the provisions of this Act as it
may deem necessary Such directions shall be complied with by the University.

52. All assets and propertics including permanent endowment fund,

-gencral fund or any other fund and also the liabilitics of the University witl belong

10 the Society in case of dissolution of the Umversnv under any clause mentioned
herein above in the Act. ' 7
53.(1) The State Government may for the purposes of removing any

difficulties particularly in relation to the transition from the provisions of the Uuar
Pradesh Siate Universities Act. 1973 to the provisions of this Act. direct- lhal the
provisions of this Act shall during such period as may be specified in the order.
have effect subject to such adaptations, whether by way of modification, addmon
or omission as it may deem necessary or expedient:

Provided thai no such order shall be made after two years ftbm the date
of commencement of this Act )

(7) Every order made/under sub-section (1) shafl be laid bcforc both
Houses of the State Legislature as soon as may be after it is made.

{3} No order made under sub-section ('l) shall be called in question in any
coun on the ground that no difficulty as is refcrrcd 10 in that sub- secuou existed or
was required 10 be removed. © - :

STATEMENT OF 0!3]FCTS AND REASONS

With a view to encouragmL private sector to participate in the field of h:ghcr educauon it has

been decnded t0 establish and ncorporate at Moradabad in Uttar Pradesh a’teaching Unwereuy by the
name of LT M. University. Moradabad sponsored by the ‘!nautule of Foretgn Trade Managemen
(L.F.T.M.) Socicty, Delhi Road Moradabad registered under the Societies Registration Act. 1860 {Act no.

21 of 1860} so as to provide to the students and teachers the necessary atmosphere and facilities for the

promotion of innovations leading w proper structuring of courses, new methods of tcaching and learning

and integral development of personality.

The [.F. .M. University Uttar Pradesh Bill. 2010 is introduced accordingly.

By order,
K.K. SHARMA

. Pramukh Sachiv.
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